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Eon' ble Lr. R.K. Saxena, Member ( .Jud. ) 
Hon' ole Mr. S. Uayal, Member ( Adinn. ) 

Jag di sh Chandra Sharma, S/o Late Sri n.U. Sharma, 
9-Khurbura, I.ehradun-24800 1. 

APPLI CAN 

By Advocate Sri A.N. ha rg a wa 

Vs. 

Union of India and Others. 

R F. SPO L.; ENTS. 

0 H U E H ( BY CIJCULATION 

By Hon' ble Dr. R.K. Saxena, Member ( J ) 

This review application is presented 

on the grounds that the points which were raised 

and argued, had not been dealt with. 

On perusal of the order uated 28/9/95, 

it is clear that several cause of actions were joined 

in one and the same O.A. Ntever, the arguments 
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were mainly as regards challenge of the penalty 

order and the a„,pellate order. 	ie have discussed 
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the points of attack of those orders. Thus, 

we do not see any ground to review the order. 

Actor di nglv, the review aonli cation is r ej ected. 
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